IN THE CENTPRAL ADMINLISTRATIVE TRIRLWIAL, JALFUR BENCH, JATPUER

On 77/2003 DATE OF CFDEFE: C:-,q;»,-;':coi"

P.lle Gupta son of 3hri Shanshyan Das ‘.:!ll""bcl, aged apout Bl vears,
rezident of Plot tloy A=7l, Modal Town, Malviva Magsr, Jagatpura

Rozd, Jaipur, Wourlding as Suprintendent, Customs and Ceptral

1 Union of India thryough ths Szcietary, Dizo

7l

Rewanuz, Ministry of Financs, North Eloclk, MNaw De lhisy
2. Thz Commiszsionzr, Sniral Excizs, Jaipmur-I, lzw S3ntral

P2venue Building, Status Circle, C-Scheme, Jaipur, Rajasthan u
Wesve RESpondents,
Mr. Manizh Bhandari, Counsel for the applicanty

CORAM:

Hom'hle M, HoOO Gupts, kMember {(Adniristrative

Honthlz Mr, M.L, Chauhan, Menber (Judicial)

ORDER (ORAL)
The applicant iz aggrisved of the coxder dated 17.,1.2003
(Annz:are A/L) p

baen ~awWardsd multipls punishments,
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by the rzspondsnt le. 2 whereby h2 has

2, Hespd the l2zined counc2l for the zplicant, H: submits
. o
thst althoudh rumbzr of groonds are talhen in the né will

ExY

stress on the main ground i,2, the penalty order < . has been

isasued by th: incompetznt authority and, therefore, camnot he
sustained in the ayes of law, H2 furthsr submitz that th® appli-
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sbatutory pericd of 49 daysy The .qu_- al has nov been dacided

althoual moxe than two and & half months have 2lapsadyd
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shage with th: direction to the Appallats

merits of tThe case, this 04 is disposad of

at the adwissi

Since the aopeal i3 still pending, without going into

Antherity Lo pazs.

aopropiflate order’ on the anpdal £ilsd by the splicant in

o

accordancs: wi -,n rulz:s withirn one morth fran

of this order to the Appellat: Authority
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(M.L. CHAJHAN)
MEMBER (J)
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(H.O. GIPTA)
MEMBER (A)
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